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SHRI RAJVEER SINGH (Aonla): Although

Minister of State forHome Affairs has issueda
detailed statement but | would like to know
through you whether any negotiationsare going
on between you and Farooq Abdullah, since
there is nomention of this matter inthe statemtnt.
| would like to know whether Government is
tryingto bringbackpre 1953 situationin Kashmir.
The hon. Minister should clarify the situation in
this regard? (Interruptions)

[English)

(vi) Alleged Leakeage of QuestionPapers
of Annual Examinations of Delhi University.

THEDEPUTYMINISTERINTHEMINSTRY
OF HUMAN RESOURCE DEVELOPMENT
DEPARTEMENT OF EDUCATION AND
DEPARTMENT OF CULTURE (KUMARI
SELJA): | rise to respond to th wishes of the
members ofthe house to have a statement from
the Governmenton recent newspaper reports
aboutthe allegedleakage of question papers of
the annual examinations of Delhi University.

The examinationsin Delhi university started
in April and sicne then a number of reports have
appearedinthe local press of eitherleakage of
question or of distribution of wrong question
paperamongstudents onof mistakesinquestion
papers. We have been verymuch concerned
about thesereports. The Govt. has ascertained
. fromthe University the factual positioninthis
regard. | have been informedthat on 8th May at
around 2.35 P.M. the Vice-Chancellor of the

University received atelephonic message from .

a Press reporter stating that the contents of
B.Com (Pass) 1st year paper on Financial
Accounting scheduledtotbe heldinthe aftemoon
at 3.00 P.M. had been leaked out. He also
receivedacopy of thetext of the question paper
onthe FAX machine installed onhis office. The
Vice-Chancellor aftercross-checking with the
Controller of Examinations was convinced about
the availability of the question paperoutside the
examination hall before the time of
commencement of examination and
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consequentiydeﬁdedtocanoeltheexaminétion
atallthecentres.

On 11th May representatives of Delhi
University Teachers Association reportedinthe
Office ofthe Controllerof Examinations ataround
2.35p.m. thatthey had recieved a phone-call
allegingthatthe callerhad aphotocopy of B.Com
(Pass) 1styearpaperon economic Systemand
Micro-economic Theory Scheduledto be heldat
3.00 p.m. and that the caller had also read out
somequestionfromthe said questionpaper. On
comparisonit was noticedthattwoquestion, text
of which was gfiven by the representatives of
DUTA, werethe same asinthe original question
paper, SerialNo.503. The University decidedto
cancelthe saidquestion paper anddespatched
another setof question paper Serial No.1040to
allthe colleges. Ataround 3.00p.m. a Press
correspondentinformed the Vice-Chancellor
that this alternative question paper had also
leaked. The Vice-Chancellor felt that it was
inconceivable that this paper would have been
accessible to anyone since it was solely in th
sealed custody of the Controller of Examinations
andwas tobe usedonly incase of contingency.
Therefore, in the absence of any concrete
evidenceof the alleged leakage andin view ofthe
high level secrecy with which this paper was
guardedthe University decided nottocancelthis
paper.

In order to ensure sanctity of examinations
the DelhiUniversity has taken some corrective
actions. On 9th Mayand 11th Maythe University
haslodged reports withthe SHO, Maunice Nagar
and the Additional Commissioner, Crime
respectively, to gotthe cases investigated. The
University has also modified the procedure of
distribution of question papers. Afterthe incident
of 8thand 11thmay, the University is arranging
question paperstobe delivered atthe examination
centres approximately 20-30 minutes beforethe
commencement of examination. Earlier,
question papers were sent to the examination
centres about 24 hoursinadvance. Furtherthe
Universityisnow sendingteachers as observers
tothe examinationcentres tokeepaclosewatch
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onthe conduct of examinations.

University has assured the examinees
through apress releasethatall representations
received fromthemwill be promptly attended to.

The Delhi Universityis also lookinginto all
aspects of the matter through its internal
mechanism. In order to assure objectivity in
investigation so that weak links in the
arrangements andexactmannerinwhichsuch
undesirablethings have happened, are property
identified, the Gowi. is advising the Vice-
Chancellor to institute an enquiry under an
eminentoutside person inaddition tothe intemal
enquiry the University is pursuing. The Gowt.is
keeping a close watch onthe situation,

20.13hrs.

BEEDIAND CIGARWORKERS
(CONDITIONS AND EMPLOYMENT)
AMENDMENT BILL

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): Ibegtomove:

“Thatthe Billtoamendthe Beediand Cigar
Workers (Conditions of Employment) Act,
1966, passedby RajyaSabha, betakeninto
consideration.”

The Beediand Cigar Workers (Conditions of
Employment) Act, 1966 hasbeenenacted to
provide forthe welfare of the workersin beedi
andcigar establishments andto regulate the
conditions of their work and matters connected
therewith.

Beedi and Cigar Industry, essentially an
agro-basedindustryis mainly concentratedin
the States of Andhra Pradesh, Bihar, Gujarat,
Karnataka, Kerala, Madhya Pradesh,
Maharashtra, Orissa, Rajasthan, Tamil Nadu,
Uttar Pradesh, and West Bengal. It provides
employmentto about 44,72 lakh workers most
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of whom belong to the Scheduled Castes,
Scheduled Tribes andotherbackward classes.
Theindustryis, by and large, unorganised as
only a small percentage of productions
undertakenin regualr establishments.

TheActisentorcedbythe State Governments.
They were experiencing certain difficulties in
effective irnplementation of the Act. Inorderto
overcome such difficulties and to enlarge the
scope of coverage of beediworkers, a Bill was
introducedinthe Rajya Sabhaon30th December,
1987 and was passed by the House on 14th

‘March, 1989. Whileitwas pendingin Lok Sabha,

the 8th Lok Sabha was dissolved and the Bill
lasped. The same Billhad beenre-introducedin
Rajya Sabhaon 30th May, 1990. The Billwas
passed by Rajya Sabha on 27.4.93. The Bill
seeks to make amendments which would not
only make provisions regarding conditions of
work more favourable forthe workers but also
facilitate enforcement of the existing provisions.

Some of the proposedamendments are:-

(i) To extend the coverage of the Act to
employees working in godowns and
warehouses and also those who are
working with the permission of orunder
agreement with both the employerand
contractor;

(i) Tomake the provision regadring calculation
of overtime wages tothe workersemployed
on piece-rate basis moreo clear and

unambiguous,

(iii) To confer on the appellate authority the
powers of civil court for the purpose of
compellingattendance of witnesses and
compulsory production of records;

(iv) Toreduce the numbarof female employees
from 50 to 30 for providing a suitable
creche facilities inside the industrial
permises by the employer forthe children
underthe age of sixyears of suchfemale

employees.



